QFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE: THC: DELHI
3923% - 3923} ‘
__Mise/Admn.-IVHQs/THC/Melhi Dated Delhi the _tf}_j f
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CIRCULAR

Relerence circulars:

1N SO2RE-STOR8 Mise - Admn, I Qs 2022 dawed 23.12.2022.
No 23897-24067 Misco Admn il (HQs)/2022 dated 03.06.2023.
Noo A7380-37600/Cirs P& T/Admn-117HQs/2023 dated 18.09.2023
4 No 3508 T08:Ciry P& T/ Admn-11111Qs/2023 dated 26.10.2023

LI

-

In cominuation of above mentioned earlier Circulars and other directives. issued both
individually und collectively, from time 1o time. this office has repeatedly emphasized on
completing handing over‘taking over work ol liles (both Jdecided and pending ) 1o the incumbent
Ahlmad Asst. Ahlmad n the concerned Court by the previous officials posted therein. However,
it has come o the notice of the undersigned that still some of the Ablmads and Asst. Ahlmads
concerned who were 1o cxecute compliance thence. are nol complying with such directions in
letter and spirit. Instead. they come up with lame excusc for the delay in the handing over/taking
aver al the charge. This praclice not only results in wastage of administrative efforts, but also
cause hindrance in smooth functioning of the judicial work.

In the light ol above. all those officials who have not completed the task of handing
vvertaking over work of liles are hereby directed 1o comply with the same in letier and spirit at
the carliest and latest by 18.10.2025 (in terms of exiant nonus stipulated in Chapter 16 Part D of
Vol IV o Delhi High Court Rudes titled Custody o Judicial Records™y and 1o submit the
comphianee report o this office by suid date. failing which and’or in case of non-compliance of
stch directions, such officiales) shall render himselfherselt liable 1 face appropriate disciplinary
anon,

Note:

(i) In the event of delinguency/reluctance by predecessorfincumbent Ahlmad/Asst, Ahlmad in
ltanding over/taking over the charge of court records, the maiter will be refered to the
Vigilance Branch of the coneerned District For initiafion of appropriatedepartmental
inguiry for nen-complinnce and dereliction of duties.

Li) Any individual complaints received at this office in this regard, shalf not pe entertained
without the remarks of the Presiding OfGeer of the Court concerngd.
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(Virender Kumar Bansal)
Principal District & Sessions Judge (HQs)
Tis Hazari Courts, Dethi

Copy forwarded for information and necessary iction to:

. The Registrar General, Hon"ble High Court of Delhi, New Delhi,
2. All the Ld. Principal District & Sessions Judges (H(}s) Defhi/New Delhi with the request to bring
the contents of the instant cireular 10 the safl posted under their kind control in their respective
istricts.
VAl the Ld. Presiding Otficers. Administrative Cifieers 03, Branch m-Charges. Ceaitrad Distriet with
¢ request o appnse the same 1o the stafl posted i thear respective Cournts/Bra
&7 1he W ch-Site Committee’ LAY ERS 1w upload the order on the “Employees ¢
2 Al the officials (central district) of Ministerial Cadre ((hrough ¢-mail only)

- (on website)

Frincipad District & Sessions Judge (HQs)
Q“' Tis Hazari Courts, Delhi




